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IN THE CENTRAL ADMINISTRATIVE TRIZUN AL
PRINCIPAL 9:znCH

NEW DELHI
0. A, No,2063/95 Date of decisign 22=1-1995

Hon'ble Shri N.U.Krishnan, Acting Chairman
Hon'ble Smt.Lakshmi Suaminathan, Member (3)

Ms.Brij Lats Sharma

R/0 1/2191, Ranm Nagar, Mando1j Road,
Shahdara, Delhi-110032,

Applicant,
(By Advocate Shri R.P.Sharma )

Vs,

1. The Govt,nf National Capita)
Territory of Delhi, through itg
Chief Secratary, Delhi,

2. Diractorate gf Education,
through its Director,
01d Sectt.,Dalhi-s54.,

cen Resoondents.

0 RD E R (03aL)

(Hon'ble Shrjy NeVeKrishnan, Acting Chairman )

Applicant wishes tp withdraw this ga far

€
the present as,has got assurance from Govt that thgy

are considering her Case favourably yith liberty tp

In this circumstances request iga allouad,

0.4, is dismissgd as withdraun gn the aboys tearas,

(Smt .Lakshmi Swaninathan) N.V.Krishnan )
Membar (J) Acting Chairman

sk,




